HIGH COURT OF SIKKIM

Format for Annual Compilation of Data:

Cases Instituted and Disposed in the year,2022

Name of Cases brought forwarded Freshly instituted cases
the Court from the previous uyear |(Nos.) (Civil/Criminal)
(Nos.)(Civil/Criminal)

Disposedbf cases(Nos.) Pending cases(Nos.)

(Civil/Criminal)
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Strength of Judges(As on 31 December,2021)
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Annexure — III

Status of cases in terms of pendency(As on 31* December,2021)

CIVIL CASES PENDING  |CRIMINAL CASES PENDING
FOR FOR

Upto |More [More [More Upto More M(_)re More
1 Yrs. [than 1 than 2 [than 5 | 1 Yrs than 1 |than 2 |than 5

& Yrs. |Yrs. & Yrs. |Yrs.
Year

Less ' Less

than 2 than 2

Yrs. Yrs.

2022/ 59 19 |43 12 |21 |04 04 |NIL |

Bifurcation of Pending cases (As on 31" December, 2021)

CIVIL CRIMINAL (Civ.+Crl) | (Civ.+Crl.)

Ready Not ready | Ready 7 1 Not ready |[Ready Not Ready
(Complete) |(Complete) |(Complete) [(Complete) |(Complete) | (Complete)
Matters_ - Matters Matters Matters Matters Matters

52 81 26 | 04 78 85




